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Heard, The CCPA has Deen filed -alieging non=
compliance of the order of this Tribunal dated 19.2,1996
passed in U.A. 741/95 op which URM, NeEe Rallmay,uaranaSL,
}&A>- Wss directed to dispose of the representacion of the -
| -appllcaﬂt tnerein by a speaking end reasoned orde? within
three months, It is submitted  that the representstion
has not been disposed of as yet. Issue notics to the
 respondent@ as to wuhy proceedxngs for cuntempt be not
initisted ageinst him, Show cause shall oe’ filed Ulthlﬂ f our
weeks, List this CCPA on  2642,9% for hearing on

~ conitempt matters
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' On the request made on pnehalf of the
% _jléarned counsel for the Fespondents, three wesks!
time is al.l.oued.'_ List on 11,7.97,
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T/1L7.10,97 vince DB is not available, case is adjourned®
_ " sine~die tidl DB is éozjstitutéd. Q\
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! (V.N.Mehrotra),
| LT vVice-Chairman
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¥ 8/04 07,2003 ¢ Mr, M.,P'.*Di’xit, counsel for the applicant.,
| Mr. P.K.Verma, counsel for the respondents,.
——— On behalf of the respondents it is pointed out.
: that in the show cause filed in connection with this matter
: , the alleged contemners have dealt with shsxmakkex regard
i . to the compliance of the order so passed in OA 741 of 1995
% and, therefcre, since there is complience of the order nothing
E remains to be heard in the contempt petition and the sare
! bhe accord ngly disposed of. On the other side, the L/c forf y
the applicant has submitted that he has not received any klf
: EE i
instruction from his client since longamd i+ oy 1 T )
- In the background of the facts and d rcumitances
of the case, this contempt petition stands, accordingly,
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